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ACT No. II. OF 1851.

§ Passed by the Hon’ble the President of the Council of India

in Council on the lilt.h April 1851, with the assent of
the Most JVi oble the Governor General of'India.

To amend Regulatwn XII1. 1810, of the Bengal Code Jor the trial of
Appeals ’

% | "V HEREAS the Sudder Dewann-:- Adawlut of the North Westem'
g | Provmces, of the Presidency of Fo

'Ilham in Bengal as now consti-
d- ..'_.peals cannot therefore be
- of the Bengal Code,
ym was passed by one
hat the said Regulation

I No Jud"e, of either of the Coults of Sudder Dewanny of the

:".Pres1dency of Fort William in Bengal “shall be dlsquahﬁed from being
‘one of th_l.ee Judges sitting for the hearmg»and decision of an appeal, by

reason of his having passed the decision in the Lower Court, against

| § which the appeal is made.
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